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integrity of Manipur. Then the hon.
Minister of State for Defence, Shri Mal-
likarjun, replied that there was no ques-
tion of he territorial integrity of India.
My question was whether it had any
relevance to the territorial integrity of
Manipur, but the hon. Minister's answer
was that there was no relevance to the
territorial integrity of India. Now this has
increased the apprehensions of the Mani-
puris all the more because, while the
question relates to the maintenance of
the territorial integrity of Manipur, the
hon. Minister of the Central Government
replied that there was no relevance to the
territorial integrity of India. Now this has
added fuel to the fire. At a time when
the people of Manipur are apprehensive
about the maintenance of the territorial
integrity of Manipur, the hon. Minister
from Delhi says it has no relevance to the
territorial integrity of India. Is it indirect-
ly admitting that the territorial integrity
of Manipur is at stake? What is the
answer of the hon. Minister of Defence
to this?

Therefore, 1 submit that the Govern-
ment of India or, for that matter, the
Government of Manipur, should not be
complacent about the territorial integrity
of Manipur and the deteriorating law and
order situation in Manipur.

Thank you, Sir.

Loss of lives and properties due to hail-
storm in Rajasthan
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fagr, g.d1. R & 98d AR URAT & 3iex
HIFR AT I g5 7 | faRIvas IoRer &1
T Alems 9T 3 S gfe @1 Rrer
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TATE | 5 G B TS 8, T AFRI & IR
® fog grT 81 O RAf | o @t
WHR 1, IAORAF & g F3i1 Sl 4 7
HEIMT USel g& B UM H g3 3iIell giee Bl
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THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Thank you.

Shri Vayalar Ravi absent.

Statutory Resolution Seeking Approval of
the Continuance of President's
Proclamation under Article 356 in relation
to the State of Uttar Pradesh. (Contd.)

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Now we take up the
discussion on the Resolution moved by
Shri Kamson regarding extension of the
President's Rule in Uttar Pradesh.

There is one amendment by Shri Satya
Prakash Malaviya. Kindly move your
amendment without speech.

sft ¥ P Wed (SR OUSY)
TEIeY, § U el g b -

“Ih AdHed H B: AIE” A& & R TR Gl
ATE Treg fRenfud fed o |

The question was proposed.

THE VICE-CHAIRMAN (Shri Satish
Agarwal): The Statutory Resolution and
the amendment are now open for discus-
sion.
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Shri Sangh Priya Gautam to initiate the
discussion st g B witgw (SR w=W) :
IUFHTE TR ......(TTHT)

it arofia Sinft (qeg wewn) : ora} &l wTeT
Y AR TR el : S Bl PE <

it we B it : g2 F o Bl & T
gl
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3g WA fRa e | waR, § $9 uRdrd &1
Ry &1 & fog et gan g 1 f”iw, Faa
e faxlg & SR 781 e gfg &R
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Mr. Meena, I will make a relevant
speech. Kindly have patience to listen to
me. Moreover, I am retiring on the 1st of
next month. Therefore, you should not
interrupt me.

SHRI AJIT P.K. JOGI: You will come
back Sir.

SHRI SATYA PRAKASH
MALAVIYA: But there will be a gap.

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): That is why he wants
elections to be held early. He' cannot
come without there being an Assembly.
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A IHH ¢ & | 3MR 3 fERT @l erh
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"Let us remember that a constitution
can be subverted not merely by
agitators,  rebels and  revolutionaries
but also by people in office, by people
in power

"We arc making a constitution which
will be promulgated in the last year of
the first half of this century, and we
will enter upon our life as a Republic
in the second half of this century, a
period to my mind pregnant with pos-
sibilities, pregnant with dangers, but
pregnant also with great hope and
good faith. Sir, let us beware of dan-
gers and pitfalls in our path.

"Let us see to it that the constitution
that we arc framing today is hon-
oured, is observed and not subverted
not merely by agitators, rebels and
revolutionaries but also by those in
office or in power."

d ue 7B g R 2 3Fa, 1949
B IF Tl H N o o & v Y. B,
HITd! Ied PRATE

U Bl R are A1l each ey o |
9T B oA d gY U X1 wdfagr et
qTET |18 . d. AR, ARSDHR BT HAH, Sl
SRI lell AT SEd BRAT AT -

"In regard to the general debate that
has taken place in which it has been
suggested that these Articles are likely
to be abused, I may say that I do not
altogether deny that there is a possibil-
ity of these Articles being- abused or

employed for political purposes. But
that objection applies to every part of
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the Constitution which gives power to
the Centre to override the Provinces.
In fact, I share the sentiments expre-
ssed by my honourable friend, Mr.
Gupte, yesterday that the proper thing
we ought to expect is that such Artic-
les wiH never be called into operation
and that they would remain a dead
letter.

"If at all they are brought into opera-
tion, I hope the President, who is
empowered with these powers, wiH
take proper precautions before actual-
ly suspending the administrations of
the Provinces. I hope the first thing he
will do would be to issue a warning to
a Province that has erred that the
things were not happening in the way
in which they were intended to happen
in the Constitution. If that warning
fails, the second thing for him to do
will be to order an election allowing
the people of the Province to settle
matters by themselves. It is only when
these two remedies fail that he would
resort to this Article.”

HER 3ThI IR 9 <2 H 3| Al
H I afcy e o] fRaT TR E | SR TS e
H 1991 H b [T g 4o 91 &, TR H
FEr g A, g W9 g ¥ 3R
AT AW HS A b HE H AP AT
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BN A1 |
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B A 6 SR a7 arel Al | 99 & B
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Y SR AU 99T B 9 Fe o,
feifea @ sik 8-10 fo
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q1E o9 Ao |91 W @ 9 SR R/
IATIT? HETTATEN SfST Bhf |

R Ugel B a7 oy e & 67 o)
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T | SHAfIY T SMUBl gl
IrorfTd AT 8RT?
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BT AR B T8 & | fHa forg amg
Iafy A B Ay g ARd §
MU FId WRIE & | 379 ofad Seei |

HRIGT o o7 oft 57 IR 997 817 | 3FR &1
AGFH & A SR Y H 7 BAC 3R
R e fo5 fqum=raw1 & g1a 81 I< 8,
91 FEH H 3MH 8 | 31T g1 SR b SoR
yeur W URfRIRRl w8 8, -
PERI Ol § R sl SR U #
ABEHT TG ) 3T T&1 BRI | 39 HT
ARG, WT SN ST | H SadT a7
FRITT BT § | M9 |9 qifer] | 98y | A
MY AHHHT & AT PIIGH I J8T  JRITa
€l gferdt a8l AR goforE & Al R €, bad
Jolc IR B B | $HY Wd 9 W g9 3R
IR, 3, BN TRE N I | 399 T8I
PIS AN P A I BN b b B
AT, 98 BTSN g=di & fhde &R
AT & BH MU, I8 SIoTdl STHIA Bl
BIWRT S & BT 3YIT | I q9ial &1 9R
BN W g9 S, TR S9! AT 9 ® |
safoy § g9@T fARlg FRar g |
AR, 3 151§ G URT AT o]
U H 3 Sloal Sied) UgdT § B Th
AEM, Gl 7EH, 9 789 91 IR "EN 918
TTH BT IR | 31 U H 15-11-54  28-3-
55 I 4 HEM, AT H 14-12-90 ¥ 25-1-91
AT 1 FET 1 A, YoRTE H 17-2-80 A
7-6-80 3raifd 3 HE 20 f&=1, RO 3-4-
77 ¥ 22-6-77 AATA 1 FEMT 22 & 30K 6-
4-91 ¥ 23-4-91 AT 2 wEHT 17 T |

I Ay QT AR &, oAfbT H MBI
gar aredl g b amusd! oo e aren
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AR, S 3G 1 AEH U8l 9hiIg &
fg g@=1 wIed 8 iR S9! g Har
RIATIT 8, IR SH B DI AT A SATHR AN
Pe f IRT9eT B AT IHY] & Afey W)
SR gl 6, R 741Y, <1 §8 & fod
IPT B IR FE XEdT | SH BT o
TR B AT IHR BT A B Tb WX

feHTereT U=l H 30-4-77 AT 2 HEAT 17 a7
| feoTae U9 # 30-4-77 W 22-6-77 UH
HEFT 22 fa 3R T SR 3 U dR 7-9-
86 W 6.11.86 , &I HEMT | Blcd H 13.12.77
¥ 27.2.78, T e 27 fa 3l 10.10.90 &
17.10.90 AT I | BRA H 1.11.56 W 5.4.57
I 9E 3 &, 4.8.70 93.10.70, T HEMT
26 a4, 5.12.79 ¥ 25.1.80 <1 HEM W1 fa 7,
17.8.82 W 24.5.82, AV HEN 7 fa7 | Heg wdwn
H
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17.2.80 ¥ 9.6.80 o WEM 23 fad |
HERTE ¥ 3.4.77 ¥ 23.6.77 TH TS 24
T 1 AR F 211,72 9 20.3.72 Q1 HEN,
16.5.77 W 29.6.77 &b HaIHT 13 & 14.11.79
¥ 13.1.80 T HEM 3R 28.281 9 19.6.82 F
HEMT 19 fa7 1 AR 5 7.1.92 A 8.4.92, A
e Ue T | AEmerd § 11.10.91 W 5.2.92,
D AEA 24 a1 |

Sumarenet (sft wehter P ¢ U IR
HATAT |

Mdg g aiay : s SR ICT F IR F
AT § | SR Yo H 7 IR AU AR
WN] BT 2,3/ 39 G <oy 11.10.70
18.10.70 17 fa91 & @ & T, 13.6.73 &
8.11.73, IR A 26 &7 # |ATE 8 T,
30.11.75 ¥ 21.2.76 U AEIMT 22 & & 9T
BT, 30.4.77 W 23.6.77 Ud A1 24 fem1 &
THTST BT 7T, 17.2.80 ¥4 9.6.80 <1< AL 23
&7 9 @1 I8 =31 S P12 Bl 981 B B D
AT fpafeg Te1ve €2 @ig iifac =7 |

AR, ST §9 397 B8l b amgat e
e T8 T | 3P YA MU oF U
T @] fhy 9 3R ERSR W @t off a
P8 HROT W AT qag o | 379 dl IR
HYpT fIeT o1 B B B, NMYD] BTH BT
FIRLY AT | STR TSI DI 39 7418 R gaig
PR QA1 & | 519 9§ g8l Ul AR )
BN fHaml & T &1 I & gar |
T 3l fiRE =R 4 g g8, T @«qi 3
ST g1 B, firel o T8l 72T & 3R sheR arel
75 UV fRaee & T BT 25 UV foaeal |
d wE A aidediggids A g
MU 3R IH T H IS I A1 TS & IH
25 ¥V TH AT 25 BUY BT Uid fhar |
TS Jg BTeld 3N fhari & &) &1 B |
T fISTel BT AYfT Ao Tl B | 5000
fheex Ge®] & IR § BARI WRBR 7 U4
Y eiRA fopam o, e iR Xorarel &1 ued
e TR F$H g9 P oV oifh 3 Bl
HSP eI q18 | TIT Wpel Yeb 81 el 3R
R el H ARSI B g
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TE g3, IR TS 9 | DI AT IRAATSA
M &1 g | fees gier o T = |
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¥ 12 YU HEMT ION%T & dR H HEl, I8
Il €l 8, 9ol T | 8lg oo, (e
Plerot § 120 9T 8, MU IR 81 3R
STsae URATS # 3™ gy & el 3 200
Y U ea1-S9 | G, S H BusT St
# vE, @91 ¥g i 8 Se? g g
Jed, 3MoToTH0 3R Mowfiowsao & PiferT
J<X SR TS | 9 B & AfeT BIS
IR T&1 UG I8! 31T | RIT? Riife Uh
TP} b I S 50 $UY 76T 3MEH &6 STHAM
4 3 foby gY, firefd € | 1 91aT 31eH o ST
# @ 5y gy, fierd € 1 dl B WIheR 50
BT I bR & & folg STQ 2 g4 al 200
TAY 3T o &1 iR d5d f TE BT e H |
I o I8 Bl, A W L B .....(FEIH)
Jggfad il & forg <t S AR @ 9
3119 o5 el ST ST & ST Hev g |
T8 BIS YT BIAT o= -T&] 3Tl | gafery
wes MR | B AW STH T8l ugd
JET T | NP UM & T g1 9™y IR
3o fopam o  q18 S AT WRBR Bl
Hdel Ueb BT b U ......(TAHH) AR TS

BEA B .....(TGHH)...

#t we B Maw : oR By, &5 W A
frret < g9? urdl | g ©¥ 7, AmaeHt
BRI .....(FAIH)... H <SR g dL.oL Ul B ge
DI FrhTet 39T 2

I am a leader of the BJP. I am a
sincere soldier of my party. What I say, I
say that in accordance with the policy of
my party, the programme of my party,
the concern of my party.
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sft wg g vt : ArTach 3 vE T st
fpar | &% FEdITTel 88 &R TR 3 SR Fal
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[ERISREaN
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AN Bed 9 b ARITad AR 7 ISR
FATIET® TABR 3T | g gt dras o,
BIc Al G STcelie | 519 | Uil e
T, SIRT ST M <RIV 3MY | =614 37
0T & THR T, 45 TH. TH. 0. &
=HR fpu 105 < T3, OY. & ST fhy
70 W3, FfreRAl B oiamR fBU |
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SRI 2 | PG 7 CIRIBR AN §U 6 SR
HA U5 TIIHR URAl gU A8 LT, 3R
ST, TH. IMTHIRAT & | U bRy o
T ® S BRER & TE.. o, SHaT wYRT A
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TR I, PO AR & SRR dTell ARRIS &

[RAJYASABHA]

Mentions 292

A W | I AT TS Sffer Rague &t
Ferd foma, 39 M, fear i eiR. Ssid.
) M A SHd A% B AT e
15 o7 uBel SHdT oiAHY geforoi o,
ATRT H &) 31 M7 3R o+t & §9 uer fb
IHHT TIRIBR U1, RIS B f&am
=

FIT 8 STYHT ISl ST BT 8T 7] 9+ 77
T? WTEH AN SHP SHUR AT fF
fRIe & M W Jaeel gU € I I8 99
fRTe & 99 W TE gU § ®1? WR, TP
fRTed & Srggfad o1fa & I8 IR SRy
oex f5y T € | a8 ® Suat Aged | H
A T8 o9 arEdar el BT W | derdex
TiRWR gU Al Srgfad Sifa &, g4, ga. dl.
TR gY dl aggfad oifd & e omw X
feurdiic i 45 # 15 9, oS 3 € UsYes
P P | fSIoTTet TR S8t 6 9 98 a7
T W YN T Al 3fidps & | eudt I
faafie ot T 81 ® | AIIAR, A A6
e e e SHgd Bl 1A HH A D
| I81 B ST ST el il e #3A of,
MY T HRT §, ol BRar g b R
AU A AN W Y8 forn © &R ge
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TE 7 5 @ § g T2 8 wad | S8
PR P AATAT SR AT AR 797 RS <l
89 A ol b {6 8e 9 A Sman
el ¥ 3R 31y gfery T8 aTve ¥ 1 g
ST A U foraT 8 | B9R Helld 918 I8 s
ofT {35 qTOTIT- BT BISHR — X1 AT BTl
TR B | ......(FGYH)... Y -],
1 B .....(FAUH)... IE T | dhH T

st Hdrad g (afg® dmeD ¢ Mg A
STHA ST8 PR X o S T .....(FGE)...

oft \u O iiaw : 99, IR W | 3R
MY TEd B Al Ml U BB FHAT By
& g9 I W B ARG R 3 B
IRY, oAb THT & A 8F A1RY | B: A2
BT
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MY b AR IE 2 Y sy 6 gAE
BT Y 3T T, R &9 9+ 91 HE |
T A% o] € 5 oy srpa} # g
PRI 3R 3FpaR § garg B &, 1 39
We B BN H Ruoicy $ 82 Iy
[T P ST 11 WS 98T W 87 &, 91 98 e
sF-Rusics @M o9 @& | R IS
RGeS TSR ?

Is it not subversion of the Constitution?
Why?

MY R SR de R I Fa9
qET H AT A e e

ot fdieae a7 : gwedl § omu |
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BT, el AN SN EIE E 1S3 A1 &
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SHRI NILOTPAL BASU: Mr. Vice-
Chairman Sir, at the very outset, I would
like to point out that our party and we
have been, on principle, for elected
legislatures and for governance of States
by elected Governments. Therefore, we
are principally not in a position to
support this Resolution. But, at the same
time, we have to make certain points. I
have heard my friend, Shri Gautam, with
rapt attention. The problem is he was
lamenting over the situation during the
President's rule. He was also lamenting
over the situation during the tenure of
Shri Mulayam Singh Yadav as Chief
Minister. He was also referring to certain
unfortunate developments for which the
Kalyan Singh Government had to go. He
was also quoting profusely from the
Constitution and from case studies. My
first question is this. I would like to know
whether the BJP or, for that matter, any
leader of the BJP—he claims himself to
be one—has any moral right, moral
authority, to vouch for the Constitution.
He did not elaborate what that
unfortunate development was. Sir, that
unfortunate development relates to the
blackest day in the history of the Indian
Constitution, i.e. the 6th December, 1992
when an elected Government, elected by
the people and vouching for the Indian
Constitution, trampled the constitutional
provisions under foot. Shri Gautam did
not quote the verdict of the Supreme
Court which upheld the invoking of



297 Special

article 356 for the removal of Kalyan
Singh Government vis-a-vis the need for
maintaining the secular fabric of the
country and condemned the acts of the
Government  which, being  elected
through the constitutional process, was to
sabotage the very spirit of the
Constitution itself.

If today there is President's Rule in the
State of UP, it is the BJP's own doing.
What did he say? He said that the
Governor did a very bad thing, He did
not invite the leader of the single largest
party in the Legislature. But what has
been the BJP's record? Why did the
Mulayam Singh Yadav's Government go?
Who indulged in all kinds of unprincipled
opportunism? The BSP had won elections
and had got themselves elected to the
Legislature. As part of an alliance, it was
the BJP which engineered defections and
brought down the Government thereby
sabotaging the Constitutional spirit. We
have not illusions about the Governor's
Rule. A lot of things that are happening
need to be condemned with all the
strength and force that we can command.
But the point is that it is the BJP's doing.
The ushering in of the President's Rule is
the BJP's own making in the State. Our
point is that, we want early elections.
Elections should have been held before
the 17th of April so that the Government
would not have the need to come before
this august House seeking an extension of
the President's Rule. Mr. Vice-Chairman,
Sir, you are aware that today, in the
country, because of the revelations, the
Hawala scandal, corruption charges and
the scams, people are talking about the
reforms in the political system and also
about electoral reforms. Whatever initial
interaction has been there among the
various parties, one basic agreement is
there that electoral reforms have to be
made. The main point in the -electoral
reforms is the reduction in the expenses.
We are not a very rich country and in a
State like UP, we cannot afford to hold
within short intervals two elections one to
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the State legislature and one to the
Parliament. Therefore, in principle, our
party is for holding simultaneous
elections in UP. But that would have
been possible had the Congress party,
had the Government agreed to the
propsoal of holding elections in February
or in March. But they did not do so. It
was the Congress which said that they
would hold elections some time in April.
Even in April simultaneous elections
could have been held. But Mr. Vice-
Chairman, Sir, you have been a witness
as much as I have been to the
proceedings of the House in the morning.
The Prime Minister is not prepared to go
by the commitment that the Congress
party had made officially before the Chief
Election Commisioner and the Election
Commission. So, in that kind of a
situation there will be a couple of weeks
delay after April seventeenth. We are not
for holding of separate elections to the
UP Assembly. So the point is that if the
Lok Sabha elections are to be held before
April 17th—the Govenrment can enable
itself—it should not exercise this right of
extending the President's Rule. Indeed, if

election were to take place a little later,
maybe, in the last week of April, then for
15 days the extension may have to be
made. So, we are not in a position to
support the resolution. So, we are not in
a position to support the Resolution be-
cause, on principle, this is a situation
which is the making of the Government.
They could have avoided it by announc-
ing the Lok Sabha election earlier so that
simultaneous elections could have taken
place. At the same time, it is also the
making of the BJP which is now grumbl-
ing over the state of President's rule. This
had to happen given the kind of
unprecedented politics in which it in-
dulged by breaking away the BSP from
the BSP-SP combine and by violating the
very spirit of the electoral verdict, the
people's mandate, and later on dumping
the BSP. Now, we see in Uttar Pradesh,
particularly there is a very serious situa-
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tion in terms of anarchy in the administ-
ration, attacks on the Scheduled Castes
and other weaker sections of the society.
At the same time, the Government is
also not effectively handling the commun-
al pressure which is being sought to be
raised in certain districts. It is good that
in simplicity, Gautamji has reffered to the
BJP and the VHP being the political
forces of a similar ideological orientation.
And you know, perhaps more than me,
that the VHP is again raising that slogan
because it knows that it will be very
difficult to sustain itself politically after
what is heppening. They are saying that
is the left and the National Front which
have gone to the Election Commissioner.
In fact, we were doing some effective
work in holding early elections in Uttar
Pradesh. It is very unfortunate but it is a
fact that the BJP leaders could not go

because they were arranging the bail
application for Shri Advani...{Interrup-
tions)

it <" O iaw : B sIRT fFEFageH
o7 ....(FFET) W10 S0 JaT Arat &7 gaelT o
|

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Mr. Gautam, please
take your scat...(Interruptions)

THE NILOTPAL BASU: I think that
it is very good because leaders like Ad-
vaniji and Madan Lal Khuranaji are very
good examples to be set before the
youth. And I understand that they are
legitimately busy with the rally...(Inter-
ruptions)

AN HON. MEMBER: Look at what is
happening in West Bengal.

THE VICE-CHAIRMAN:
SATISH AGARWAL): Mr.
continue your speech.

SHRI NILOTPAL BASU: I think that
this kind of frustrated-remarks do not
merit any response.

(SHRI
Basu, you

So, Mr. Vice-Chairman, Sir, I would
like to conclude by saying that the rule oT
law has to prevail, democracy has to
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prevail, early elections have to be there.
It depends squarely on the Central
Government as to when they will recom-
mend to the Election Commission so far
as holding the Lok Sabha polls are con-
cerned. Then, simultaneously, the As-
sembly elections can take place. And for
that, naturally, there is no way out but to
avoid President's rule. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Shri Jalaludin
Ansari. You have got three minutes.
What will you speak in three minutes? Of
course, we have to finish the Bill.

Y STetreele st ¢ (RER) @ SuavTee
AEIGY, IGUT T B MY KT B
HEW TP 9™ & a1 & ed # § I8 el
Il § 6 B: AEM b A"/ IR IR
a8 |91 1 19 81 ST <1(3Q 2, <Afeh
IE T2 81 API | BT ITUNT AT A fehan
AT AfhT 39 g1 H A1 g1 el BRI S
Wh | T8l TP ITAfY ST ST ST
g, S o Ieriad aRFRIT 7, S a8

ole" bl gl I o2
JO*Lﬁ@“J@‘J-A’—A}T-@j&A:lL@:M%l
S lay S5, < ot A ﬂgm_,i
fuﬁilfw’l%&;%wwm-wg—mle
6 b glosy iy 51 NI Jae 42
Ko 5 e 03 S At plp Ul 530>
LSSV oels @2l Ol 036 02>
ol SIS e Sl ot oo g o S
= 1@337£¢l> S lay a5 _Gug“,
2 el S ey S glaTyg 9>
Ledd e e Skl

T[] Translation in Arabic script.
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very rich country. Ours is a very poor
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Now, the hon.
Home Minister has to reply to the
debate.

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN): Mr.
Vice-Chairman, Sir, I have to express my
gratitude to all the hon. Members for
participating in the debate and also
expressing their views according to their
own personal feelings that they must have
about the administration in that area. Sir,
there is no doubt that President's Rule
can never be a substitute for an elected
government. In fact, we are for having an
elected Government as soon as possible.
We do not propose to unnecessarily
extend the period but, at the same time,
there are certain realities and I appeal to
every hon. Member to understand the
situation  created. @~ Who has  been
responsible is another matter. If the hon.
Members are interested, certainly I can
give all the details but I do not think this
is the proper time when I can possible
attempt to blame one party or the other.
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Situations had been really created
which, in fact, are mainly responsible for
the kind of situation that we are facing
today in U.P. This is not just in U.P. but'
everywhere. I would request the hon.
Members to consider  dispassionately
whether with issues before the Parliament
and issues before the Assemblies you are
interested in confusing those issues or
you are interested in getting a clear
mandate on the fundamental issues which
the country is facing today.

According to me, the issue that we are
facing today is about the basic structure
of our Constitution—whether secularism
of the country is going to remain or you
would like to confuse issues by having
some local issues mixed with those and
mislead the people by confusing them. I
do not think any of the hon. Members
arc interested in confusing both these
issues. Let us be very clear and let the
people give their clear verdict, specially
on an issue on which the future of the
country depends. Therefore, I earnestly
feel that we should not give any scope for
misleading, which some people might
resort to by bringing in some local issues
and trying to influence the opinion of
local administration. If something else
has gone wrong, some officer has not
behaved properly with people, it is
understandable. 1 will not justify any of
the wrong actions taken by any people. If
they have committed a mistake, certainly
they should be held responsible and I
would not plead on their behalf for any
kind of protection to those officers. But
protection of one officer, transfer of one
officer, cannot be an issue which you can
confuse with the elections which are
going to be held.

The issue before Parliament, especially
before the electorate in the forthcoming
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Parliamentary elections is going to be the
basic issue and on that issue all hon.
Members  should consider seriously
whether they would like to have
confusion created or to have a clear
mandate, that this country has to have a
secular fabric and would not like to
create any kind of confusion between the
two. That is the only point which I have.
Of course, there are other practical
difficulties which I would like to bring to
the notice of the House.

One is that there are certain States
which now have acquired a kind of
reputation for rigging in a big way. I
would not like to give a very specific
example of one area or the other but the
fact remains that rigging in a big scale has
become the kind of specialised activity on
the part of some people. This is one of
the areas where, I am sure, with the kind
of mafia gangs to which the hon.
Members made a reference, every
candidate will also require some kind of
protection against all the anti-social
elements, who, in fact, are very much
interested in creating a situation in which
people who, in fact, have an authority
and entitlement for voting are prevented
from exercising their franchise.

[The Deputy Chairman in the Chair]

So, my difficulty is going to be that we
have very limited manpower with us.

I am sure when the -elections are
declared not only for Parliament but also
for Assemblies, every candidate will
definitely ask for protection to be given
to him. In that situation whether it is
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going to be possible for the Central
Government to provide so  many
companies of para-military forces which,
according to me, are very essential for
holding the elections. They have to be
fair and just also. Nobody is dissuaded,
forced and coerced not to go for the
elections. If that kind of a situation has
to be faced, I am sure, there is no
escape. We will have to provide security
not only to the candidates but also to the
officers who, in fact, are going to man all
these polling stations. My request to the
hon. Members is to consider the kind of
accommodation that is going to be
required, the number of teachers and
professors who are going to be required
to do the polling duties. If elections arc
held sometime, say, in April, the hon.
Members will realise that these are the
days when examinations are held. I have
got full information that educational
institutions where normally the polling
stations are located, will not be available.
Teachers, who, in fact, are going to man
the elections, their availability is also not
possible. Almost 40 lakh or SO lakh
students have to appear for the
examinations. Besides this, I have my
difficulty in the matter of providing
security forces. If they do not ask, of
course, there would not be any problem.
But, so far as my information goes, there
are areas where people may not like to
sec that the forces to this extent should
be deployed. But, one thing is absolutely
clear in my mind, if that is the position,
then the mafia gangs operating in that
area will see to it that the poorer sections
of the society are not able to exercise
their right to vote.

AN SIS TS AR : HeA, H U8 dEl
TR, H IR TR 377 § SR #H AEieT,
SIRERSICTACOIRC KREASS NP CN R )
7 & 31efie &, 31T a1 HeRTSe | ATfthar
TS H
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SHRI S. B. CHAVAN: Madam, I was
just expressing my views. Certain sections
of society not being allowed to exercise
their franchise is a fact of life which you
cannot possibly say that it does not hold
good in a particular area and it is only
good in a different area. In fact, we
would like to see that all the people are
able to exercise their franchise and that is
why I was on a general point. I never
said that it is purely confined to that.
Actually, when the Governor or the
Chief Secretary of a State asked me
about providing paramilitary forces for
manning elections — this is one of the
reasons just being stated by some of the
people — I cannot possibly say that I do
not have the force. But we will have
to stagger the elections and see that
we are able to hold elections in a proper
atmosphere. That is the only point.
I cannot possibly say that it is only
Uttar Pradesh, there are other areas
where a similar kind of situation does take
place and that is why it becomes all

1 [ ] Transliteration in Arabic Script.
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the more necessary that we do not
confuse these two things. I was only on
that point, I never wanted to say that it is
only Uttar Pradesh which is having this
kind of a situation. Madam, there was
one more point about Muzaffarnagar and
the kind of incidents that have taken
place in that area. The High Court of
Allahabad gave the judgement and in the
judgement those who had come to
Muzaffarnagar and thereafter who were
to come to Delhi to represent their point
of view about a demand for a separate
State of Uttarakhand.  Unfortunately,
some very shameful incidents did take
place in that area and the judgement,
clearly shows that in the agitation in
Muzaffarnagar and roundabout areas 24
people were killed, 17 women were raped
and the number of women molested were
seven, the number of persons who were
detained and lodged in far-off jails was
398. For each category the High Court
has given a specific amount which has to
be provided as a kind of compensation.
That is why it becomes all the more
necessary to be careful and to see that
these people are properly compensated
for the agonies which they had to go
through. The High Court has given an
order that Rs. 10 lakhs have to be
provided to the kith and kin of those who
were killed, Rs. 10 lakhs have to be given
to women who have been raped and
Rs. 5 lakhs for those who were molested.

M o] w= e (SR R
T SUFYTYRY Feiedr, § gh 91d SI=-1
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IYFHTART : I HEH W Y I8 qdhd ©
AfT ggel Sd! a1 Y 81 WY, R e
qfST, # 37elre; R Al |

SHRI S.B. CHAVAN: Madam, one
point was raised by an hon. Member,
Shri Malaviyaji, about the number of
officers who are being prosecuted and
against whom chargesheets have been
filed. According to my information,
chargesheets have not yet been filed. I
will have to verify the same. I cannot say
ofthand. I am trying to give whatever
information I have. If T had an indication
about this—that you are going to raise
this matter—I would have got the
information ready with me. But I can say
that if the chargesheets have been filed
against the officers, of course, they may
have to be suspended. I do not think
there is any other option left with the
State Administration.

The High Court has also asked for
different amounts to be given for specific
purposes. They have prescribed Re. 1/-
per day for the entire plan period. They
have asked for specific schemes.

One point more, Madam, and I am
done. This is about the demand for a
separate  Uttarakhand  State. I have
requested my esteemed colleagues, the
Ministers of State and they have held
discussions with all those who arc
interested in the creation of a separate
State. I have also told them. After these
discussions are over, I am going to
personally discuss with three or four of
them who are really serious about certain
issues. Let them come to me and I would
discuss with them. Thereafter, some kind
of an amicable solution can be found, if it
is possible. We would try our level best
to convince the people that there arc-
certain compulsions due to which a
certain course of action would be called
for. As to what it is, I cannot, at this
stage, say anyting. After discussing with
them, whatever be the barest minimum
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on which there could be some kind of a
consensus, it would be my responsibility
to see that, to the extent possible, some
kind of a solution which would satisfy a
large number of people is worked out.
How it has to be done, I cannot,
possibly, say, at this stage.

Madam, I can really say that there
should be no apprehension in the minds
of the people that we are, unnecessarily,
trying to prolong the President's rule.
That is why, perhaps, Mr. Malaviya has
moved an amendment that instead of 'six
months', it should be 'two months'. I can
assure him that after the Parliament
elections are over, we would try to sec
that elections are held. We need not wait
for six months. We can have the
elections.....

SHRI SATYA PRAKASH
MALAVIYA: You would not be there.
After the Parliament elections, you would
not be there. You arc not going to be
there.

SHRI S.B. CHAVAN: You need not
worry then. You need not worry at all.

If we arc not going to be there, if you
arc going to administer the whole
country, why are you making this point
and asking for my explanation about this?

You can be rest assured. Our
intentions arc very clear. We do not want
to prolong this. It was only due to some
practical difficulties that we had to ask

for six months. This can be revoked even
earlier.

Six months have been asked for, but'
within two months, three months,
elections can be held. If elections are
possible, certainly, we would try to see
that elections are held as early as
possible. I can assure them. It may not
be up to October. Elections can be held
even earlier. What we have done here is,
we have only asked for six months. When
they know that this could be revoked
earlier, there is no reason why they
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should insist for a specific period of two
months. 1 would request the hon.
Member not to insist on his amendment.
I would request the House to support the

Statutory Resolution and pass it

unanimously.

Thank you, Madam.
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THE DEPUTY CHAIRMAN: I have
identified somebody else. Other Members
are also present in the House.
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withdrawn)
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SHRI S.B. CHAVAN: About the date
of election, I can assure the hon.
Members of this House that within two
or three days we are going to finalize it.

THE DEPUTY CHAIRMAN: I shall
now put the Statutory Resolution to vote.
The question is ....(Interruptions)..

Mt Rrpex & : 9x wfedr | ...
(STGIT)

.&L& )M :(&»\g. J)Su (5)"2T
Ledd e

THE DEPUTY CHAIRMAN: Don't
interrupt.

M Ry I& : X 9 |

It&n.‘, J).&u (5)':'T
e lae Lo

(At this stage, some hon. Members left
the Chamber)

THE DEPUTY CHAIRMAN: The
question is:

"That this House approves the
continuance in force of the
Proclamation  issued by  the

President on 18th October, 1995
under Article 356 of the
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Constitution in relation to the State
of Uttar Pradesh, for a further
period of six months with effect
from the 18th April, 1996."

The motion was adopted.

MOTION OF THANKS ON.THE
PRESIDENT'S ADDRESS—CONTD.

THE DEPUTY CHAIRMAN: Now,
we will have reply on the Motion pf
Thanks on the President's Address. Hon.
Prime Minister. I would request the hon.
Members, when the Prime Minister is
replying to the Motion of Thanks, please
listen to him peacefully. I would not like
you to interrupt in between. So, please
let him reply.

THE PRIME MINISTER (SHRI P.V.

NARASIMHA RAO): Madam,
... .(Interruptions)
THE DEPUTY CHAIRMAN:

Whatever interruptions you want, do it
now

A TG FHT A (SR LT
T PR ITE dlell 991 Y | 9 &Y U&=
3 St dler & fou s gy S=iM drell gl
P SR fPAT ITRE A AT R ...
(SFGHT)....

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Kindly advise Congressmen
against thumping.
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They should also restrain themselves.

THE DEPUTY CHAIRMAN: Nobody
will speak in between. I would not like
anybody to speak. Let the Prime Minister
speak. Please, order.



